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INTRODUCTION

I, the Chairman, Comminee on public .
the commitree ro present,r,, ;";;;, ;;;fi'"Tli;*ll #T"ii,T:iTi i:paragraphs relating to Revenue Depanmenr conrained in the Repon of theCorDptroller and Auditor ceneral of India for the y€ar ended rrr, 

"_"t, 
,Or,(Revenue Receipts).

- The Repod of rhe Comprroll€r and Audiror (;eneral of India for the yearended Jlst March, 201l {Rpvenue Re(erprs) was laid on rhe Table ot rhe House on6rh March 2012.

The Commine€ considered and finalis€d this Report ar the meeting held on30th January,20t8.

- ., 
Tlrc Committee place on .ecords rheir appreciation of rhe assistance .€nd€red

to them by the Accountant ceneral in rhe examination of the Audit R€pon.

Thiruvananthapuram,
30th Jatruary, 2018.

V D. SrrxrrseN,

Chairnan,
Comnitee on pubtic Accounts.



REPORT

RE\ENUE DEPARTMENT

TAX ADMINISTRATION

The Revpnup Department is under the conlrol of the Additional Chief

Secr€rary ar rhe Government level and ihe Land Rev€nue Commissioner is the

head of th€ Depanment. Th€ revenue collection of $€ Department includes

colection of basic tax, plantation tax, lease rent and building tax. Tbe DePannent

realises arrears of public revenue under the Kerala Revenue Recovery Aci with

interest and cost of process prescnbed,

Tl€nd of r€ceipts

Actual receipts from the tand lEvenue and building rax dudng the last frve

years (2006-07 to 2010-11) along wi$ the budger estimates duringth. same period

is exhibired in th€ following table and graph:

({ in crcre)

Budgel of

2006-07 55.72 47.DO l-) 8.72 c) 1s.6s tI,94t.82 0.39 7.LL

2007-08 55.69 47.27 (-) 8.48 ( ) 1s.23 13,668.95 0.35

2008-09 44.13 47.56
36.57

(-) 43.47 15,990.18 0.30

2009-I0 52.50 53.91 (+) 1.43 (+) 2.72 l7,625.02 0.31 13.39

201G11 155.13 C)
99.16 G) 63.92 21,721.@ 0.26 3.74

3942014.



&dt.drarrdfr{dPt

We noticed that rhe acrual r€ceiprs fell shon of the budget esrimat€s during
2006-07 to 2010-11, pxcept during 2009-10. The shonfalt was panicularly high
duling 2010'11 at 63.92 per cenr below budget esrimates. We are of th€ view that
revenue collection has remaind almost static during 2006-07 ro 2010_11 and the
Depanment may identify ways to augmenr reeenue. The budget esrimare for 2010-ll
was raised to 1155.13 crore anticiparing additional revenue of t 100 crore ftom
r€ceipts under the Kerala Conservarion oI paddy Land and Wet Land Act, 2008, but
pncticatly nothin8 l^/as realis€d from rhis source. The Government mav examine rhe
reason for non-receipl ot revenue from rlus head.

Impact ofAudit

Revenu€ impact

During the last four years, we pointed out und€rassessmpnr of building |ax,
shon le\,y of lease rent, shon r€alisarion of collection charges, non_levy of luxury
tax etc., v/ith revenue implicadon of t 349.37 crore in 399 paragraphs. OI these, the
Depanment/covernment accepted audit observations involving 19.63 crore and had
since rccovered I 2.32 crore. Thp deiails are shovrn in rhe foilowinp table:

No.

(t in b}n)

Year of
Audit
Repon

(D

Paragraphs inciuded Paragraph accepred

323.00

(6)



2007-08 113 330.00 83 607.05 50 102.00

2tJ08-09 vol I

(Review)

91 32,562.00 222.O5 16 35.04

2009-10 104 t,722.00 34 86.55 33 59.34

Total 399 34,937.00 161 963.23 127 232.29

Thus, agaimt the accepted cas€s involving t 963.23 lakh, the Department had

recovered {232.29 lakh which was 24.11 per cenr. Howevet, out of the accepted

cases involving { 222.05 lakh relating to 2008-09, the Deparrm€nt could ecover

only < 35.04lakh which was 15.98 p€r cent.

Working of Internal Audit Wing

The Internal Audit Wing (IAW) of the Land Revenue Commissionerate is

superyised by the SeDior Finance Officer under the control of the Commissioner of

Land Revenue. The audit of Thluk offices, Revenue Divisional Oflices and Revenue

Recovery Offices are conducred in a period of rwo to !t[ee years. Tlrc tAW is

manned by one senior superintenden! thr€e junior supedntendent and six clerk.

Every year about 22 units were taken up for audit which is oot sufficienr to cover

120 units even in five years. The Deparrn€nt stated rhat shortrge of staff and ceiling

on TA resticted the selection of units. During 2010-11 the Depajtrnent had clear€d

only 405 paragraphs our of 20,1€ paragraphs which is only 2.01 per cent oI rhe

outstanding objections. During the previous years also the clearance was marginal.

Thus, the functioning of IAW was nor effecrive,

We recommend rhat the functioning of the IAW may be strengthened by

deploying more sraff if necessary so rhar a1l units could be audited over a reasonable

period and Gryets fixed for timely clearance of outstanding pans.
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Rcsults of audit

We test checked the records of 6l units relating to land revenue and building

lax. We detected underassessment oI tax and other in€gularities involving t19.34
crore in 38 cases which fall under the following categories:

SI
No,

Categories No, of cases

1 Under assessment and loss under building 30 1.74

2 Under assessnent and loss under other 8 17.60

Total 38 19.34

The Departmeflt accepted under assessmenl and other d€ficiencies o{ { 5.62
crore in 110 cases during th€ year 2010-11. The Department realised an amount of
t84.27lakh in 62 cases during the year 2010-11.

A few illustrative audit obse$atiom involvins t 3.72 crore are mentioned in
the following paragraphs.

A[dit Observations

we scrutinised the records ol vadous Thluk offices and found several cases of
non-compliance of the provisions of the Rules for Assignment of Land within
Municipal and Corporation Arcas 1995 (RALMCO) and Kerala Revenue Recovery
Rules 1968, (KRR Rules), Kerala Building Tax Rules (KBT) and other cases as

mentioned in the succeeding paragraphs in this chapter. These cases are illustative
and are based on a test check carded out in audit. Such omissions on the part of the

Thhasilda$ are pointed out in audit each yeat but not only do the irregularitres
persist these remain undetected rill an audit is conducted. There is need for the
Covemment 10 improve fte intemal control systen including strengthening of
intemal audit.

Non-coDpliance oI provisions oI Acl/Rules

The provisions of the KBT ActRules, RALMCO and KRR Rules require:-

(i) le\,y of lease reot on land assigned to various peEons at the prescribed
rates;
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(ii) Iely ol colle( lion chdrges on tne amounl rccovered under RR Acl; dnd

(iii) assessment of building tax and luxury tax at pr€scribed rates.

we noticed that the Tahasildars did not observe some of the abov€ provisions

at the time of levying tax. This resulted in shon levy of l€as€ rent/buildirg

larcollection charges of { 3-72 cror€ as mention€d in the paragraphs 6.7.1to 6.7.6.

Non-lerT luxury tax

(18 Taluk offices' between April 2010 and February 2011)

/'- .\
/The Kerala Building Tax Act, 1975 as amended\
by the Fimnce Act, 1999 prescribes that luxury
tax at lhe rate of { 2000 is leviable each year on
all residential buildings having a plinth area of
278.7 square metres or more imd completed on or
after April 1999. The Acl furlher stipulates that
luxurv tax is to be Daid in advance on or before 31

{a1"1:ivf"'
w€ noriced from lhe building assessment register thal luxury tax was not

denand€d/rcalised on 2,975 residential buildings having plinth arca exceeding 278.7

square metres which were completed after April 1999. This resulted in short

collection of luxury tax amounting to { 1.69 crore.

After we pointed out th€ matter to the Departnent b€tween April 2010 and

February 201r, in fiv€'?cases Thhsildars stared that action would be taken to realise

the luxury tax and in eight3 cases Tahsildars stated that direclions would be given to

the village officers to realise the luxury tax due. h fivea cases Tahasildars replied

that the matter \arould be examined. Funher developments on the r€covery have not

been received (December 2011).

2
3

Taluk of6c.s: Alarhur, Al{va, Chava}kad, ChiEyirhe.zhu, DevikuLm, Erdad, KaMymur
KofilFllGra, Kozbeochery Nedumngad, otappalaD, Palall€d, PdindBlnmn4 Thalappilly,
Thalasse.y ltidvalla, Thirvamthatu€m &d Thri$u.
Taluk of6ces: Arathu, Aluva, Chnayinleezllu, PerinthalruN a.d ThiNvaua
Taluk ofacesr Delikulam, EFBd, Kaaymu, Konarakh@, Kozbencbery, N.dunangad,
Thalassery and ThiNvaEnl,lapu@
Taluk ofijcer: Chaval&ad, Odappalan, Palaklad, Thilappilly and Thtissur
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Non-ass€ssmcnt of building tax

(Five Taluk officess; between March 2010 and January 2011)

,,6;,". ; *;;" ;;; * oo *o *" *",J,
Building Thx (Plinth Area) Rutes, 1992 made
thereunder, every village officer shail tansmir to
the assessing authorily. wirhrn 5 days ol rle expiry
of each month, a monthly list of buildings liabl€ to
ass€ssmenl tog€lh€r with €xtracts fiom the
building applicalion regist€r of the local aurhority
within whose area the buildings included in rhe list

We cross verified the building tax assessment records of five taluk olfices with
the registem conraining birilding numbers maintained by th€ local authority for
propeny lax and found rhat 295 buildings completed between April 2006 and March
2010 were not assessed to building tax. This resulted in non asseessm€nl of buildiDq
tax of l$.8a hkh.

After we pointed out the matter to rh€ D€partnent berween March 2010 and
January 2011 the Department srared that rhe cas€s would be examined.

We repoded the matter to the covemment in March 2011; we have not
received ary funher information (December 2011).

Non-coll.ction of security depoBir from rI€ assignee

(Taluk office, Udumbanchola; February 2010)

a. *
iRule 18(2) of the Kerala Land Assignment Rutes, 1964
provides that the assignee shall, in addition to rhe .enl
payable under Rule l8(1) deposit with the Covernm€nr
in advanc€ an amount equal to one yearis renr as

{curity 
deposit.

We scrutinised rhe .ecords of Taluk office, Udumbanchola and found rhar lease
rent of 149.1053 ha. of land amounring to t1.66 crore demand€d from Ag€ncy for
Non-Conventional Eneryy and Rural Technology (AI\IERT) for the Deriod 2005,06

5 Talul of6.6: Aluva, Eoad, Onapdffi, Thtsdy and ThiruvananrtDD@.
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to 2007-0€ was not paid. We noticed thar the land was leased out despite rhe fact that
the security deposit of { 55.24 lakh was nor paid. Furrher, th€ lpsse€ had not !'aid
lease rent oI11.66 crore for the period 2005-06 ro 2007-08 and demad for 200&09
and 2009-f0 for lease rent has nor been raised. This resulted in nondeposii of
security deposit of < 55.24 lakh ard non-recovery of lease renr of I 1.66 crore.

We pointed out the case to the Department (April 2010) end to the covemmenr
in May 2011. We have not received further information (December 2011).

Non-levy of building tax

(Taluk offic€, Kannur; March 2011)

a-\
Section 5(6) of the Kerala Buildirg Tax Ac! 1975
stipulates lhat the assese€ or the owner of the building
shall pay the building ta)r assessed. owner includes a
peNon entitl€d to receive the rent of the building.

We noticed from th€ building tax assessment register thar the Tahasildar,

Kannur assessed the building tax asspssment of a buildiog having plinth area of
23492 m2 lor <42.01 lakh. The assessment was in the name of the Secrelary of the

Kannur Municipality. The Municipality was €xemptd from levy of tax under

Section 3(1) (a) of the Act. The building was in the possession of the conuactor who

constucted the building under Build, Op€rate and Trans{er (BOT) basis. H€ was

enlided to receive rent of the building for 29 years and 3 months ard hence was lhe

owner of the building as per the definition of 'ownef and was liable to pay building

tax. The municipality failed to bring these facls to the notice of the Tahasilalar for
assessing building tax. The Taluk office also did not take efforts to identify the

correct owner of the building for levying tax. lhe iriegular assessment of building

tax on the Municipality instead of on the owner resulted in non le\,y of tax <42.01

lakh.

After we pointed out (March 2011) the omission, the Tahasildar Kannur stat€d

that the matter would be examined. We r€ported (April 2011) the case to the

Governm€nt. We have not received reply from them (December 2011).
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we rpcommend that the covernment may modify the KBT Act to eosure that

the buildings consuucted on BOT basis by th€ municipalities are not eligible for

exemption under s€ction 3(1).

Shon-assessm€$t of building tax

(Four Thluk offices6; between August 2010 and February 2011)

The Kerala Building Tax Act, 1975 provides fo. levy of building rax at tlrc
rate specified in the Schedule to tbe Act on every building, consrrucred on or after
10 Febmary 1992 and plinth arca of which exceeds 100 sq.m. in th€ case of
resid€ntial buildings and 50 sq.m. in the case of other buildings. As p€r Circulal
instuction given by secretary, Local Self covernment (N) Depanment in April
2002 Plinth area of structures appurtenant to the building for more beneficial
enjoyment of the main building should be added to the plinrh area forassessrDenr.

We noticed from the building rax assessment register that in raluk office

Nedumangad and Kozhencheri, while finalising the assessm€nts of ifuee commetcial

buildings and a hospital complex, the buildings appunenanr ro rhe main buildings

were assessed as separate units. In taluk offices Palakkad and KottayarD, tax was

assessed forao area less than the actual plinth area of rh€ completed podion o{ seven

buildings. Funher in taluk office Palakkad, a building used for non,residential

purpose was assessed to tax at the rate applicable to buildings used for residential

purpose. Th€se lapses in assessments resulted in shon telT of tax { 8.90 lakh.

After we pointed out the marter to the Deparrneot beNeen August 2Ol0 and

February 2011, the Department stared thar steps would be taken to realise the

amount. We hav€ not received funher infornarion (December 2011).

We repoded the matter to the covemment in March 2011. W€ have not

received further information (D€cember 2011).

Talu} offic6: Komyan, Kodenchan, N€dumangad a.d Pataktrad.
No. 2184N12002 LS6 dat€d S Apd 2002 ftom r_sc (N) Deparrd.nr

6
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NonJ€W of int€rest

(Five Taluk officess; b€tween June 2010 and February 20U)

,6" n*a" 
""uarrg 

t; o., ,-ot 
". ".""0"a 

Ur *" it'""i\
Ac| 1999, stipulates rhat luxury rax at th€ rate of 2,000 is
leviable €ach year on all residenrial buildings having a plinrhrevDole €ac| yeal on all residenrial buildings having a plinth
area ot 278.7 square metres or more and.ompleted on or after

i 1 April 1999. The Act funh€r stipulat€s that the tuxury tax is ro
b€ collecled in advance on or before 3l March every y€ar.
Section 19 of the Act Fovides rhat wh€n luxury rax is not paid
on the due date, tbe affear of tax shall bear interest at rhe rare
q:11",.:"'p.lllyllronthe9at::fd*urr. 

_-,,/
We noticed from the luxury tar register thar the Depanm€nt did not lery

interest on belated payment of luxury tax in 942 cases h five taluk offices. This
resulted in nonlevy of inter€st of t 3.45 lakh.

Aft€r we pointed out the maller to the Depa(ment b€tween June 2010 and

February 2011, the Depanment slated that direcrions were issued to the Village
Officers concemed to colled the int€rest from the concerled assessees,

We reported the matter to th€ covemment in March 2011. We have not
r€c€ived further information from rhem (December 2011).

lAudit paragnph 6.1 to 6.7.6 contained in the Report of rhe Comproller and

Auditor General of India for the y€ar ended 3fr March, 2011 (Reveoue Rec€iprs).

Notes fumished by covernmen! on the above audit parag.aphs are included as

appendix II.l

The Committee enquired abour rhe cuffent status of the prepararion of land

bank and land tax collection and the Principal Secretary, Revenue Depanmenr
replied thal95 per cent of the said work has been complet€d but the responsibitiry of
notilicadon was vested with the Local Self covernm€nt Institutions. Details

regarding till 2012 was pubtished in website. Latpr work had become slo*er. He

also informed that rules has been framed and would be notified regarding &e 2013
amendm€nt in the Kerala Conseryation of Paddy Land and Wer Land Act 2008.

8 Taluk omc€5: Emd, &sar8od, Kotu&l<ea, Kouayd dd fttumerhapll@,

39!/2018.
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2. Regarding the revenue collection of the department the Principal Secretary,

R€venue Depanment replied that land tax collection had been lowered since ten

yearc. Collectors has been concentrating on Revenu€ R€covery collection rec€ntly.

3. Regarding query about Tax collection, th€ Principal Secretary, Revenu€

Department replied that during 2009 10, { 6,38,00,000 was collected. Cas€s r€lat€d

to { 44,78,418 have been pending disposal in coun. The budg€t estimate during

2Ol2-13, 2Ol3-14 and 2014 15 were < 127 crore, < 223 crore and { 260 cror€

respectively. Accordingly < 121 crore, I 165 crore, and < 252 crore had b€en

collected.

4. Regarding th€ paragraph on functioning of the IAW ihe S€nior Finance

Officer, Commissionerate of Land Revenue explained that oua of 3502 paragraphs

857 paragraphs were cleared during 2014-15 and out of 4578 paragraphs, 1549

paragGphs were disposed during 2013-14; and out of 17,868 pafagraphs, 7093

paragraphs wer€ cleared till March 3l'' 2015 and th€ r€maining 10,775 cases have

been pending.

5. Th€ Comnittee expressed its dissatisfaction over the ineffective functioning

of the lAw and directs the department to clear the outstanding paragraphs in a time

bound manner,

6. Regarding Revenue Recovery de Principal Secretary, Rev€nue Dppanmeni

informed that amount to be recovered mentioned in ihe audit report had almost be€n

collected.

7. The Principal Secrelary, Revenu€ departnent d€pos€d that the figures sho{
a good progre!\ rn tax (olle(lion. Oul of 2976 cascs t hJi heen collected trom

2433 cases, 252 cases were pending and 68 cases pending due to court stay. At
pr€sent one time building tax was inposed and collected by th€ revenu€ officials

after checking local body records. To case rhis proc€ss th€ Principal S€cretary

suggest€d that Buildhg Numb€r would only be giv€n after on€ lime building lax

remittance. He informed that the department had issu€d an order in 2015 July which

stipulates ihat the local body shduld provide the building number only aft€r th€

remittance of one time building tax to the Rev€nue d€partment and rcquested the

Committee to recommend to implement the order.
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8. The Principat Secretary, Revenu€ d€panment €xplained that tax was

assessed after checking PIan and €stimate an'l field visit by concerned Village

Officer. The Committee suggesled that tine litnit must b€ fixed for site insPection by

revenue officials to avoiil unnecessary detay lf the sit€ inspection was not

compleled \dithin th€ time limit th€ locat body officials could issue building

numbers to the applicants. The Committee suggested that lo€al body night go ahead

to giv€ buitding nunber in cases where revenue department failed to do so

9. Regarding the audit para 'Non-assessment of building tax,' the Principal

Secretary Rev€nue department r€plied that 129 crore was realised in the cases ot

141 buildings out of 295 cases. Exemption was given to 16 buildings and ther€ vrere

7 cases peniing before the coun R€alisation has bee' Pending in the remaining 131

pendlng cases

10. The Principal Secretary' Rev€nue Depanment also informed that stricl

instrudions were given regarding collection of Taxes but timely {ollow up action

hadn\ been taken Phce

11. Regarding query thal tax haCn't collrred from ANERT and RMT hadn't

fumished yet, the Principal Secretary, Revenue Department repli€d ftat report be

placed belore the cabinet ard the d€partnent would act accolding to ihe cabinet

decision to settle the Problem.

' 12. R€garding audit Paragraphs 'Non-levy of building tax' the Principal

Secretary Revenue ilepartment dePosed that the Hon High Coun *ayed the revised

assessm€nt and the case has been pending The Senior Audii Olficer has been

infomed thal muni('pali es wPre elempled from levying tax on BoT ca\es bul

unde. this pretext contraclors were availing the ben€fit Th€ Committee direcled the

a"p"rr."ni to explore ih€ possibiliiies of amending KBT Act to exclude the

buildlngs constructed on BOT basis by the municipalities from availing t (

13. Audit paragraphs regarding'under assessment of building tax' and'sbort

asses\ment ol DUildrng lax th€ Principdl Se(re(ary Revcnue Deparlment submirted

th tax was fully recover€d



14. Audir paragraph regarding ,non levy of interest, the principal Secretary,
Rev€nue depa(m€nt informed that out of 0 cases tax has been coilected in 850
cases, Four cases were exempted and one case has be€rl pending before the court.
Realisation of amounthas be€n pending in 85 cases.

Conclusion /Rcrommendation

" 
15. The Commirtee €xpness€s its displeasur€ ovcr the inpff€ctiv€functilning of rhe intcrnal audit wing, And also noticcs rh€ inordinare dehy;submitting rcpli€s to the audit paras, which o",rna in Irrrg" p.rra"rr"y 

"irr".2013-14. So fie Committ€€ strongly r€.ommends the departmem to clear theoutstanding paragraphs in a time bound maru€r.

16. The Committce observed thar unr€.essary delay o.curs f.om r€venueofficials in conducting sit€ insp€ction for assessmenr of building and luxury(dxes, The Commitr€e sugges.s thar rhe depanment must prrs.rib€ a aime limitrcrsre lnspc(rion and if tl is not comptetcd wi.h in .he rime timit, tocal body(ould issue building nuhber to rhe applicanr.

17. Th€ Committ€e diFcts the deparament ao exptorc the possibitities ofam€nding.th€ Kerala Building Thx Act, 1925, to ensurc the buildhgsconstucted on BOT basis by the municipalities ar" ,rot etigilte tor-_ii*ex€mpuon,

Thiruvananthapuram,
30th January 2018.

V D. SATHEESAN
Chairnon,

Connittee on Public Accounts.
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APPENDIX I

SIJMMARY OF MAIN CONCLUSION/RBCOMMENDATION

SI
No,

Para
No.

Departnent Conclusio Recommendation

I 2 3

I t5 The CommiBee expresses its displeaswe over

lhe ineffpctive functioning of the intemal audit

wing. And also notices the inordinate delay in

subnitting repties to the audit Paras, which

resulted in huge pendency since 2013-14. So

the Committee stmngly recommenils the

department to clear the outstanding paragraPhs

in a time bound manner.

2 Revenue The comminee observed that unn€cessary

delay occlrrs ftom revenue officials in

conducting site inspection for assessment of

building and luxury taxes. The Committee

suggests that the department must Prescribe a

lime limit for site inspection and if it is not

completed wirh in rh€ time limit, local body

could issue building number to the applicant.

3 t7 The Committee directs th€ depadment to

explore the possibilities of amending the

Kerala Building Thx Act, 1975, to ensure th€

buildings construcled on BOT basis by th€

municipaliries are not eligibl€ for tax

exemption.
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APPENDIX II

NOTES FURNISHED BY GOVERNMENT

Acrion Thk€n Repo in R€spect of paras 6.1 to 6.7.6 in the C&AG Reporr (RR)
for ih€ year €nded 3r-3-20U Chapter VI- Land Reverue and Building Tbx

6.1 Thx administration -"" ";;;
fhe Revenue Depanmenr is under the control o, thel

Additional Chief S€cretary at th€ Covernment level and thei

Land Revenue Commissioner is the bead of the Deoaftmeni.i

The revenu€ Collection of the D€partm€nt includ€s collpction

of basic tax, plantation tax, lease rent and building tax. The

Department realises arrears of public revenue under the

Kerala Revenue Recovery Act with interest and cost of
process pr€scribed.
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